FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RNA LIFESTYLE PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

RNA Lifestyle Private Limited

Date of incorporation of corporate debtor

21/04/2003

Authority under which corporate debtor is
incorporated / registered

ROC — Mumbai

Corporate Identity No. i
Identifieation No- of corporate debtor

Us51909MH2003PTC140062

Address of the registered office and
principal office (if any) of corporate debtor

RNA Corporate Park Next to Collector's Office,
Kalanagar, Bandra (East), Mumbai, Maharashtra,
India, 400051

Insolvency commencement date in respect
of corporate debtor

15-05-2026

Estimated date of closure of insolvency
resolution process

11-11-2026
(180 days from the Order date 15-05-2026)

Name and registration number of the
insolvency professional acting as interim
resolution professional

NPV Insolvency Professionals Private Limited
(Formerly known as Mantrah Insolvency
Professionals Private Limited) — Through its
Director - Mr. Amrish Navinchandra Gandhi

IBBI Reg. No.: IBBI/IPE-0040/1PA-2/2022-
23/50021

Address and e-mail of the interim resolution
professional, as registered with the Board

Address: H-35, 1st Floor Jangpura Extension,
Jungpura, South Delhi, New Delhi - 110014.

Email id: ipe@npvcea.in

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Correspondence Address: 10t Floor, 1003,
Zion Z1, Near Avalon Hotel, Sindhu Bhavan Road,
Thaltej, Ahmedabad — 380054

Process Email id:

cirp.rnalifestyle@npvinsolvency.in

11.

Last date for submission of claims

29-05-2026 (14 days from receipt of the Order
dated 15-05-2026)

12.

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

13.

Names of Insolvency  Professionals
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

(a) www.ibbi.gov.in
cirp.rnalifestyle@npvinsolvency.in

(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench VI, has ordered the
commencement of a corporate insolvency resolution process of the RNA Lifestyle Private Limited on 15-
05-2026.



The creditors of RNA Lifestyle Private Limited are hereby called upon to submit their claims with proof on
or before 29-05-2026 to the interim resolution professional at the address mentioned against entry No.
10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class [specify class] in Form CA. — Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

IPE- NPV Insolvency Professionals Private Limited
Through its Director - Amrish Navinchandra Gandhi
Appointed as Interim Resolution Professional
In the matter of RNA Lifestyle Private Limited
IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021
AFA Validity- 31.12.2026
Email for Correspondence: cirp.rnalifestyle@npvinsolvency.in
Date: 15-05-2026
Place: Mumbai
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FINANCIAL EXPRESS

Hursuant o SEBI

Place : Bhavnagar
Date : 15" May, 2026

TAMBOLI INDUSTRIES LIMITED

CIN: L65993GJ2008PLCO53613
Registered Office: Mahavir Palace, 8-A Kalubha Road,
Bhavnagar, Gujarat- 364 002.
Phone: +91 BBEE541222 e-mail: direct @tambaoliindusiries_com
websile: www.lamboeliindustries com

SPECIAL WINDOW FOR TRANSFER AND

DEMATERIALISATION OF PHYSICAL SHARES

ircular Mo, HOY38/M13M11(2)
PODM/3T50/2026 dated January 30, 2026, all shareholders are
hereby informed that a Special Window has been opened for a period
of 1 year, from February 5, 2026 1o February 4, 2027 o facihtale
transfar and dematenalization of physical secunbes which weara
sold/purchased prior to Apnl 1, 2019, The sald Special Window shall
also ba avadabla for such transfer requests which wera submitted
sarhier and wers rejacliadrelurned/nol atténded due 1o daficiency in
the documanis/processior olherwise
transfamad shall ba mandatorily credited to tha transferee only in
demal mode and shall be under lock-In for a penod of one year from
the dale of regisiration of transfer. Such securities shall not be
transferrad/lien-markad/pladged during the said lock-in pariod

Investors are encouraged to take advantage of this opportunity by
fumishing the necessary documanits (o the Company s Registrar and
Share Transfer Agent M/s, MCS Share Transfer Agent Ltd. at 201,
2nd Floor, Shatdal Complex, Opp. Bata Show Room, Ashram
Road, Ahmedabad 380 009, Gujarat, India.

For Tamboli Industries Limited

Designation: Director and Chief Financial Officer

2026-MIRSL-

Furthar tha securties so

sdi-
Mame: Vipul H. Pathak

DIN: 09391337

CENTRAL RAILWAY

BHUSAWAL DIVISION

E-TEMDER NOTICE NO.
BSL-STORE-23265640
Date: 13/05/2026
central Railway, Sr. Divisional Materals
Manager, Bhusawal TENDER Nao.:
HA265640 1) wra- = 165 Set, OPENING
DATE: 15062026 ail 11:30 Hrs. Brief
description: Supply and Configuration
af Digital Trans-receiver Handhald 5-
Watt VHF Sel withoul Keypad and
display along with DEM approved
rechargeable battery -along with spare
compatible batbery, Quick Batiery
Charger. Helical Antenna and Belt clip
canfarming o BDS0. Spedcilication MNo.
ROSOVERNTCHOT 2018 Version 2.1
Mobe:« The Delails of this Tender is
available on Rly. Siewww.ireps.gowv.in

TRANEL SAFELY, AY0ID FOOTBOARD TRAVELLING

NOTICE |
SANJIVANI PARANTERAL LIMITED

CIN: L24300MH1994PLC081752
Registered Office: 205,P.N.Kothari Industrial Estate, L.B.5. Marg,
Bhandup (W). Mumbai - 400 078
Motice & hereby given that pursuant io SEBI Circular SEBIHOMIRSDVDOSACIRP
2018139 dated &th Movember 2018 and SEBI Circular SEBFHOMIRSDIMIRSD-
Pol/PICIRAZ2025/57 dated 2nd July, 2025, a request has been received by the Campany
from Mrs. Urmila Agarwal, having address at Sarvottam, Reymond Shop, R-Block, Patna -
800001 to transier the below mentioned securties held in the name of the security halder as
detailed below, to his name. These securiias wana claimed fo have been purchased by him
and could not be transferred inhis favour,

Folio Name ofthe  |Security Type No.of | Distinctive Nos. |
Mo. | Solders & Address. Face Value | Securities| From To
001657 | MALAY SENGH SHARES, 400 4258671 - 4250000
Annapurna Tea Co| Face value
Chamdoria Rs.10/-
1 | Patna 800008 } |
0001660, BIPIN KISHORE SHARES, 90 4260801 - 4261700
Annapurna Tea Co| Face value
Chamdosia Rs.10/-
. | Paina 800008 .
0001661 BIPIN KISHORE SHARES, 600 4281701 - 4262300
Sati Investment Face valus
603 Asiana Plaza | Rs.10i-
Budh Marg
| Patna 800001 S | B
0001662 MADAN MOHAN | SHARES, 600 4262301 - 4262900
AGARWAL Face valus
Annapuma Tea Co| Rs. 10/~
Chamdoria
F‘Eli!'la BOO008

Any person who has a claim in respect of the abovemenboned securities, should lodge such
claim with the Company at its Registered Cffice within 30 days from this date along with
approprale documentary evidence thereaf in suppart of such ciaem, else the Company will
procead fo transfer the securities in favour of Mrs. Urmila Agarwal, without any further
infimation.

Date: 15.05.2026

Place: Mumbai SANJIVANI PARANTERAL LIMITED

Regd. Off: 9th Floor, Antriksh Bhawan, 22 K.G. Marg, New Delhi-110001.
Ph: 011-23357171, 23357172, 23705414, Web: www.pnbhousing.com

Branch Office: Unit No.16 & 17, 2nd Floor, Business Square Bhilding

constructed on land baring gat no 1638 (Old GAT No 3596) and Gat No.1639 (Old Gat No.3597) Situated at, Tuluka Khed District Pune.

POSSESSION NOTICE For immoveable property as per Rule 8(1) and Appendix-1V

Whereas the undersigned being the Authorised Officer of the PNB Housing Finance Ltd. under the Securitisation and Reconstruction of Financial
Assets & in compliance of Rule 8(1) of Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with

Rule 3 of the Security Interest (Enforcement) Ru

respective borrower/s to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ date of receipt of the said

notice/s. The borrower/s having failed to repay the
taken possession of the property/ies described he

8 of the said Rules on the dates mentioned against each account. The borrower/s in particular and the public in general is hereby cautioned not to deal

with the property/ies will be subject to the charge

borrowers' attention is invited to provisions of Sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

les 2002, issued demand notice/s on the date mentioned against each account calling upon the

amount, notice is hereby given to the borrower/s and the public in general that the undersigned has
rein below in exercise powers conferred on him/her under Section 13(4) of the said Act read with Rule

of PNB Housing Finance Ltd., for the amount and interest thereon as per loan agreement. The

Loan Account | Name of Borrower/ Co- | Date of Amount as on Date in Date of Description of the Propertylies
Number(s) | borrower/ (Ihll_larantor(s)l Dﬁn:and Demand Notice Possession Mortgaged
Legal Heirs otice 2 Taken/ Type | All that Part and Parcel of Flat No.505, GAT
NHLIRCKNI032/ 4t Govind SHIVAIT | 07-11- | Loxcs Ninety b Thoveand, | POSSeSSi0n | No.226, 5in Floor Old GAT No.1248,
B.O.: Shivarkar (Borrower) & | 2025 One Hundred Eiah onl 11-05-2026 Bhagyalaxmi Aparment Sq.Feet, Pune,
. Ms. Sarika Govind ne Hundred Eighteen Only) Phvsical | Pune Nagar Road, Pune, Pune Road,
Chakan  |ghivarkar (Co-Borrower) as on 07-11-2025 ysical | pyne, Maharashtra, India, 412207.

Dated: 16-05-2026 | Place: Pune, Maharashtra

Sd/- Authorized Officer, PNB Housing Finance Limited

. Motilal
“]“ll!ﬂ.l. Corporate Office :
oswal

Home Fnonos

Oswal Home Finance Limited DEMAND
Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST
Depot, Prabhadevi, Mumbai-400025. Email :- hfquery@motilaloaswal.com. NOTICE

CIN Number :- U65923MH2013PLC248741

BEFORE THE HON'BLE COURT OF ADDL.
SMALL CAUSES COURT,
MAYOHALL UNIT, AT BENGALURU
C.C. No. 55831/2021 (SCCH-19)

PROCLAMATION BY WAY OF PAPER
PUBLICATION

WHEREAS, a complaint has been made before
me against A-2 Sri. Rohit Ashok Jindal, Director,
Shree Bhimeshwari Ispat Private Limited, Office
No. 3, 4th Floor, The Metropole Building, Next to
Inox Theater, Bund Garden Road, Pune,
Maharashtra 411001 and against A-3 Sri.Ashok
Kumar Sanwarlal Jindal, Director, Shree
Bhimeshwari Ispat Private Limited, Office No. 3,
4th Floor, The Metropole Building, Next to Inox
Theater, Bund Garden Road, Pune 411001,
Maharashtra. And warrant of arrest thereupon
issued has returned that the said accused cannot
be found and whereas it has been shown to my
satisfaction that there is no chance of securing
the said accused. Hence, we are publishing this
proclamation in the newspaper "LOKSATTA" and
"FINANCIAL EXPRESS"..

Proclamation is hereby made that the Accused
are required to appear before this Court to
answer the said complaint on the 16th of June

2026.
By Order of Court, Sheristedar

Court of Small causes, Mayo Hall Unit, Bangalore
Date: 15/05/2026, Place: BENGALURU

‘IMPORTANT’

Whilst care is taken prior to
acceptance of advertising copy, it is
not possible to verify its contents.
The Indian Express (P.) Limited cannot
be held responsible for such contents,
nor for any loss or damage incurred

as a result of transactions with
companies, associations or
individuals  advertising in its
newspapers or Publications. We

therefore recommend that readers
make necessary inquiries before
sending any monies or entering into
any agreements with advertisers or
otherwise acting on an advertisement
in any manner whatsoever.

UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the authorized officer of Motilal Oswal Home Finance Limited (MOHFL) under the Act and in exercise of powers conferred

under Section 13 (12) of the Act read with the Rule

repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice. The undersigned reasonably believes
that borrower(s) is/are avoiding the service of the demand notice(s), therefore the service of notice is being effected by affixation and publication as per
Rules. The contents of demand notice(s) are extracted herein below:

3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon the following borrower(s) to

Loan Agreement No./Name of the

Date of Demand

LAN - LXNAI01216-170040856
2 Borrower : Sandhya Rupesh Belose
Co-Applicant 1 Rupesh Ramesh
Belose

,‘?{)' Borrower(s)/ Co-Borrower(s)/ Notice and Description of the Inmovable Property

" | Co-Applicant Name/ Guarantor Name Outstanding
LAN - LXPAL00315-160009533 06-05-2026

Borrower : Hemant Hari Ghanekar Rs. 2,59,308_/- (Ru_pees qut No B 401, Fourth EloorlAre.a Adm About 31.13 Sq Mtrs In The

1 Co-A Ii<.:ant1 Harshali Hemant Two Lac Fifty Nine | Building Knowns As Siddhi Heights Constructed On The Survey

PP Ghanekar Thousand Three  |No 178 Situated At Village Naringi, Taluka Vasai, Dist Palghar.
aneka Hundred Eight Only)
06-05-2026 | Flat Bearing No. 103, On 1st Floor, Having Area Admeasuring

305sq. Ft. l.e. 28.34 Sq. Meters Built Up, In The Building Known
As "Vastu Narayan Plaza", Constructed On Land Bearing C.t.s.
No. 644, Lying Being And Situated At Mauje Village Kalher,
Taluka Bhiwandi, Dist. Thane, Within The Limits Of Kalher
Grampanchayat, Talathi Saja Kalher, Sub Registration District
And Taluka Bhiwandi, Registration District And Sub District Thane.

Rs. 11,03,121/-
(Rupees Eleven Lac
Three Thousand One
Hundred Twenty One
Only)

LAN - LXVIR00315-160020412
Borrower : Puran Mal

06-05-2026 /

Rs. 9,48,380/- (Rupees
Nine Lac Forty Eight
Thousand Three
Hundred Eighty Only)

Flat No. 306,Area 32 Sq Mitrs, 3rd Floor, Prathamesh Complex,
Bldg. No.3, Survey No 61, Hissa No 04,Adm H.r. 0-38-7,Sahakar
Nagar, Phoolpada, Virar [E], Dist. Palghar.

LAN - LXPAL00116-170034030
4 Borrower : Suresh Sukumar Manakkal

06-05-2026 /
Rs. 14,65,174/-
(Rupees Fourteen Lac

Flat No. 301, On The Third Floor, Area Admeasuring About
595 Sq. Ft. Built Up Area And Open Terrace Area 133 Sq.
Ft. Built Up Area In The Building Known As "John Villa",

LAN - LXPEN00316-170049341
5 Borrower : Ganesh Tipu Pawar
Co-Applicant 1 Sharda Ganesh Pawar

Co-Applicant 1 Sapna Suresh Sixty Five Thousand |Constructed On Land Bearing Survey No. Gaothan 1.5 Gunthe,
Manakkal One Hundred Seventy | Situated At Village Maan (Surya Prakalp), Taluka & District
Four Only) Palghar.
06-05-2026 /

Rs. 9,20,287/- (Rupees
Nine Lac Twenty
Thousand Two

Flat No. 302, On The Third Floor, Area Admeasuring About 58.82
Sq. Mtrs. 1.e.633.00 Sq.ft. Buit Up Area, In The Building Known As
"Laxmi Complex, Constructed On Survey No.3, Hissa No.3 A 5,

LAN - LXPAN01517-180067429
6 Borrower : Richard Nelson Rao
Co-Applicant 1 Nelson Prabhakar Rao

Hundred Eighty Seven | Situated At Village Rees, Taluka Khlapur, District Raigad.
Only)
06-05-2026 | Flat No. 204. Admeasuring 660 Sq.ft., Built Up Area On 2 Floor

In A Building Known As Vinayak Darshan,Lying Being At Ssurvey
No.17, Hissa No.7 (Part), Survey No.17, Hissa No.8 (Part), Survey
No.18, Hissa No.2(Part), Admeasuring 489.03 Sq.mtrs: Plot

Rs. 13,52,424/-
(Rupees Thirteen Lac

F':E!Jmodrdo "il'\?vzr:tj No.10, And Situated At Mauje Nandivli Panchanand, Ravikiran
Four Only) y Co-Operative Housing Society Ltd; Dombivali East, Taluka

Kalyan, District Thane.

The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount mentioned therein and hereinabove within 60

days from the date of this publication together with
of payment. The borrower(s) may note that MOHF

immovable property/properties being the secured asset(s) mortgaged by the borrower(s).

In the event borrower(s) are failed to discharge their liabilties in full within the stipulated time, MOHFL shall be entitled to exercise all the rights under
Section 13(4) of the Act to take possession of the secured asset(s) including but not limited to transfer the same by way of sale or by invoking any other
remedy available under the Act and the Rules thereunder and realize payment. MOHFL is also empowered to ATTACH AND/OR SEAL the secured
asset(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured asset(s), MOHFL also has a right to initiate separate legal
proceedings to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the MOHFL. This
remedy is in addition and independent of all the other remedies available to MOHFL under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section
13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured asset(s) or transferring by way of
sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of MOHFL and non-

compliance with the above is an offence punishabl
and the borrower(s) may, if they so desire, can col

Place : Maharashtra
Date : 16.05.2026

applicable interest, additional interest, bounce charges, cost and expenses till the date of realization
L is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the

e under Section 29 of the said Act. The copy of the demand notice is available with the undersigned
lect the same from the undersigned on any working day during normal office hours.

Sd/-
Authorised Officer
Motilal Oswal Home Finance Limited

" Bandhan
Bank

MWOTICE is hereby glven under the Secunitization and Reconstructon of Financial Assets and Enforcement of Sacurity Interest Act, 2002 and in exercise of powers conferred
under Saction 1312 read with Rule 3 of tha Security Interast {Enforcement) Rules, 2002, the Authorized Officer issuad demand notice to the Borrowers on the date mentioned
against the account stated horeirafter calling upen them to repay the amaunt within 60 days from the date of receipt of said notice, The Borrower having failed to regay the
amicunt, notice s hereby given to the Public in gensral and in particular the Borrowers that the undersigned has taken the Symbolic Bossession of the property described hereln
below under Section 13{4) of the said Act read with Rule 8 of the said Rules on the date mentioned against the account. The borrower in particular and the Public in general s
hereby cautioned not to deal with the property and any dealing with the property will be subjectto the charge of the Bank for the amounts, interest, costs and charges thereon

The |'.'|-::-r|'L'|'J|.-|-r:.|l"."r'|-:!|r'rg:':|:ll:_'|r"..-|11|='r'|1.‘if!-|1 15 iritesd 1o the provigions af ‘i'ul.'l-":ll"l'.hrlltl-l:::_.-l ol Section 13 af the Act, in respedt al l||'|'!.|-.'|'.'.|i|.'|b|rl.'||] rideerm this seclred astels,

Ellisbridge, A

Reglonal Office : Netaji Marg, Nr. Mithakhali Six Roads,

hmedbad-6. Phone: +91-26421671-T5

MName of borrower(s),

20003100003 130

tor & L Description of the property martgaged (Secured assets Date of Demand | Date of Symbolic | Amount O/s as on
gu:::‘l;l-unrt Mu:,a“ E i e gaged | ! Motice / Date of NPA | Possession Notice | date of demand notice
Kuldeep Rajaram Shikla, | Allthat piece and parcel of Fiat No.3, CWing, Ground Floor, Pooja Plazain Pooja (18 Movember 2025, 11 May 2026 | Rs.11,25,235.10/
Abhishek Kuldeap Shukla|Township, Type 2, Building Mao.1l, Bearing Gut No.112, Village-Betegzon, | U2 August 2023 [As on

Behind Tata Project, Boisar East, Tal-Palghar, Maharashtra-201501. On or
towards Morth : &s per Plam, On or towards East ; 4s per Plan, On or towards
west : As per Plan, On or towards south - As per Plan

11 November, 2025

. Place : Maharashtra, Date ; 16 May 2026

Authorised Officer, Bandhan Bank Limited

public atlarge through publication

: g Bandhan
Bank

The under mentioned account turned into NPA and demand notice issued by Bandhan Bank Ltd. to the following Borrowers under Sec, 13(2) of the Securitisation
and Reconstruction of Financlal Assets and Enforcement of Security Interest Act (The Act), 2002 was returned unserved, Hence, this notice 15 issued to you all and

Reglonal Office ; Metajl Marg, Nr, Mithakhall Six Roads,
Eillisbridge, Ahmedbad-6. Phone: +81-26421671-T5

20003 100003185

Mame of borrower(s), 2
guarantors & Loan Description of the mortgaged property (Secured asset) "DE't. t? rn*:]':ﬂ?'r;dm d:ﬁmn?:: citen Dat:[.::ﬂp;::mg
Account Nos.
Santosh Tulashl Tiwart| Al that plece or parcel of Area- 436 5q Ft, Gat Mo 156,158/1/2, 172, 173, Flat Mo | 20 March 2026 Rs. 6.46,181.75/- 11 May 2026
Priti Santosh Tiwari |02, Ground Floor, Block No 04, Building Mo D 3,1 Type Buiulding, Ostwal Wonder | 05 March 3026 {Due as on

City, Chillar Road, Opp- Tata Housing, Bategaon, Bhoisar {East), 401501, On Or
Towards Morth : As Per Plan, On Or Towards East : As Per Plan, On Or Towards
West : As Per Plan, On Or Towsards South : As Per Plan

09 March 2026)

Cemand made against you through this notice to repay to the Bank, dues with further interest, costs and charges within 60 days from the date hereof, tailing which
the Bank will further proceed to take steps ufs.13(4) of the SARFAESI Act. The borrowers/mortgagor's attention is invited to the provisions of sub-section {8} of
Section 13 of the Act, inrespect of ime available, to redeem the secured assets.

. Place : Maharashtra, Date : 16 May 2026

Authorised Officer, Bandhan Bank Limited )

Fa’
Lo

NOTICE

SANJIVANI PARANTERAL LIMITED

CIN: L24300MH1994PLC0B1752
Registered Office: 205,P.N.Kothari Industrial Estate, L.B.5. Marg,
Bhandup (W). Mumbai - 400 078

Kotice & hereby given thal pursuant to SEBI Circular SEBUIHOMIRSD/DOSICIRP!
21aN39 dated Gih November 2015 and SEBI Circular SEBVHOMIRSDIMIRSD-
FoDPICIRIZ2025/87 dated 2nd July, 2025, a request has besn received by the Company
from Mr. Mahabir Prasad, having address ai Sarvottam, Reymond Shop, R-Block,
Paima - 300001 tc iransfer the below mentioned secusilies held in the name of the: security
holder &s delaled below, to his name. These securibies were claimed to have been
purchasad by himand could not be fransiemed m his favour,

Folio | MNameofthe  Security Typel No.of | Distinctive Nos. |
No. . Solders &Mdm; Face Value ; Ea:uritiasl From To |
DO0YEES | MADAN MOHAM SHARES, a0 4262901 - 4263800
AGARNMAL Face valua
Sati Investment Rs. 100-

G603 Asziana Plaza
Budh Marg
| Patna 800001 | _ _

Ary parson who has a claim n respect of the abovemantioned secunties, should lodge such
claim with the Company al its Registered Office within 30 days from this date along wih
appropriate docurmentary evsdenca thereof in suppor of such claim, else the Comparny will
proceed 1o transler the securities in favour of Mr. Mahabir Prasad, withoul any further
infirmation.

Date: 15.05.2028
Place: Mumbai

SANJIVANI PARANTERAL LIMITED

-z Bank of Baroda, Koparkhairne Branch: Plot No. 380,
g 3w Eﬂﬂi’ Sector No. 19 C, Koparkhairne, Opp Gyan Vikas School

Bank aroda Navi Mumbai - 400709. Tel: 022- 27542480
of B E-mail: kopark @bankofbaroda.bank.in

POSSESSION NOTICE (For Inmovable Property/ies)

Whereas, The undersigned being the Authorised Officer of Bank of Baroda, under
the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated 01-07-2025 calling upon the borrower Mr. Aniket Anil
Mohile & Dr. Swarada S. Paranjape to repay the amount mentioned in the notice
Rs. 54,29,038.71 (Rupees Fifty Four Lac Twenty Nine Thousand Thirty Eight And
Paise Seventy One Only) less recovery, together with further/future interest @ 15%
with monthly rest w.e.f 01.07.2025 and incidental expenses, costs & charges etc.
incurred and to be incurred within 60 days from the date of receipt of the said notice.
The borrower/mortgagor having failed to repay the amount, notice is hereby given
to the borrower/mortgagor and public in general that the undersigned being the
authorised officer of Bank of Baroda has taken Physical Possession of the property
as described herein below in exercise of powers conferred on him under Section 13
(4) of the said Act read with the Rule 8 of the said Rules, 2002 on this 12™ day, May
of the year 2026.
The Borrowers/Mortgagor in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to
the charge of the Bank Of Baroda, Koperkhairne Branch for an amount of being
Rs. 54,29,038.71 (Rupees Fifty Four Lac Twenty Nine Thousand Thirty Eight And
Paise Seventy One Only) and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of Section 13
of the Act, in respect of time available, to redeem the secured assets.
Description of the Secured Assets
Equitable Mortgage of Flat No. 1204 phoenix Nest CHS Ltd Plot No. 16 sector 17
Kalamboli, Tal - Panvel Dist - Raigadh.
Date: 12-05-2026
Place: Kalamboli
Rupesh Kumar
Authorised Officer
Bank of Baroda

FORM B
PUBLIC ANNOUNCEMENT

[Under Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
G. S. CONSTRO & INFRA PRIVATE LIMITED

SI.No PARTICULARS DETAILS
1. Name of corporate debtor G.S.CONSTRO & INFRAPRIVATE LIMITED
2. | Date ofincorporation of corporate debtor | 12/10/2010
3. | Authority under which corporate debtor is| Registrar of Companies, Mumbai (RoC —
| incorporated/registered Mumbai)

4. | Corporate Identity No. / Limited Liability | U45202MH2010PTC208912
| Identification No. of corporate debtor
5. | Address of the registered office and

principal office (if any) of corporate debtor

Office No. 301, 3rd Floor, Divine Tej, Opp. Kilbil
School, Thatte Marg, College Road, Nashik,
Maharashtra—422 005

12/05/2026 (Date of order of Hon'ble NCLT,
MumbaiBench, Court-V)

12/05/2026 (Order received on 14/05/2026)

6. | Date of closure of Insolvency Resolution
| Process

7. Liquidation commencement date of
| corporate debtor

8. |[Name and registration number of the
insolvency professional acting as liquidator

Mr. Ashok Mittal
Regn. No.: IBBI/IPA-001/IP-P02549/2021-
2022/13889
Address: S-138, B Wing, Express Zone Mall,
Western Express Highway, Goregaon East,
Mumbai Suburban, Maharashtra—400063
Email: ashokmittal2020@gmail.com
Address: S-138, B Wing, Express Zone Mall,
Western Express Highway, Goregaon East,
Mumbai Suburban, Maharashtra—400063
Email: lig.gsconstro@gmail.com
11.] Last date for submission of claims 11/06/2026
Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, Court-V has
ordered the commencement of liquidation of G. S. Constro & Infra Private Limited on 12/05/2026
(Orderreceived on 14/05/2026).
The stakeholders of G. S. Constro & Infra Private Limited are hereby called upon to submit their claims
with proof on or before 11/06/2026, to the liquidator at the address mentioned against item No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
Sd/- Mr. Ashok Mittal
Liquidator in the matter of
G. S. Constro & Infra Private Limited
Regn. No.: IBBI/IPA-001/IP-P02549/2021-2022/13889

AFA No.: AA1/13889/02/311226/108577
Valid till: 31/12/2026

9. .Address and e-mail of the liquidator, as
registered with the Board

10, Address and e-mail to be used for
correspondence with the liquidator

Date: 16/05/2026
Place: Mumbai

oI @ Ganara Bank

i (T 1 A =04 ol Iridla Uinderakang

Canara Bank VADA(4640) BRANCH
Address: Guari Complex No.2, Khandeshwari Naka, Bhiwandi Wada Road,
PALGHAR 421303. Email- ch4640@canarabank.com Phone No 8655963421
Appendix IV
POSSESSION NOTICE
[Rule-8 (1)]
(For Immovable Property)

Whereas,

The undersigned being the Authorised Officer of the Canara Bank VADA BRANCH DP
Code 4640 under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under
Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notice dated 18.12.2024 and calling upon the borrower/mortgagor/
guarantor Shri Manish Rattibhan Chauhan(Borrower and Joint Mortgagor) and
Smt. Reshama Chauhan(Co-Borrower and Joint Mortgagor) to repay the amount
due is Rs.20,10,656.00 (Rupees Twenty Lakh Ten Thousand Six Hundred Fifty Six
Only) as on date 17.12.2024 together with further interest and other costs within 60
days from the date of receipt the said notice.

The Borrower/Mortgagor/Guarantor having failed to repay the amount, Notice dated
19.03.2025 was issued U/S 13(4) of SARFAESI Act, 2002 r/w Rule 8 of SARAFESI
Rules, 2002 to the Borrower/Mortgagor/Guarantor and the public in general that the
undersigned has taken Symbolic Possession of the property described herein below.
Pursuant to the above, the Authorised Officer had approached the Court of Hon'ble
Additional Chief Judicial Magistrate at Thane under Cri.M.A.N0.1804/2025, Seeking
Physical Possession of the Secured Asset. The Hon’ble Additional Chief Judicial
Magistrate at Thane vide Order Dated. 20.01.2026 directed the, “Court Commissioner
Advocate Shri. Yogesh Vijaykant Dixit” to take Physical Possession of the Secured
assetand handover to the Authorised Officer of the Bank.

In furtherance to the Orders of The Hon’ble Additional Chief Judicial Magistrate at Thane
“Court Commissioner Advocate Shri. Yogesh Vijaykant Dixit” had taken Physical
Possession on 13.05.2026 and handed over to the undersigned and hence the
Borrower in particular and the public in general are hereby cautioned not to trespass or
damage the property which is presently under the Physical Possession of Canara Bank
VADA BRANCH DP Code 4640 and any such harm/damage/trespass caused if any
shallinvite Criminal action on such miscreants/trespasser.

Description of the Inmovable Property

Residential Property:

All that part and parcel of Flat No. C/204 (Rera Carpet adm.30.29 sq. mirs. & 4.27 sq.
mtrs.(Balcony Area), 2nd Floor, C-Wing, “Mann Complex”, Navali, Palghar-401404,
situated atland bearing GutNo.122/S.No.37/6 and 39P., Plot No.12, 13 of Village Navali via
Surya Prakalp, Taluka & District Palghar, Standing in the name of Shri Manish Rattibhan
Chauhan S/o Shri. Rattibhan Chauhan(Borrower and Mortgagor) & Smt. Reshama
Chauhan W/o Shri. Manish Rattibhan Chauhan(Co-Borrower and Mortgagor)

Boundaries of the Property: North -: B Wing; South -: Open Plot; East -: Open Plot & Shiv
Temple; West-: Open Land CERSAI: Security Interestid 400064605410

Sd/-
Date :13.05.2026 AUTHORISED OFFICER
Place :Palghar CANARA BANK

FORM A

PUBLIC ANNOUNCEMENT
(Uinder Regulation & of the Insolfvency and Bankrupicy Board of India
{fsolvancy Resolution Pracess for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

TRIG DETECTIVES PVT LTD

RELEVANT PARTICULARS

Trg Detectives Private Limited
| 301201963
| ROC Murmiai |

1 | Mame of corparate debior

2, [ Draeof incorpdralion of Gonporate dedion

3 | Authority undar which comarene debtor
= neorporated [ regctanesd

&, | Comarane dentity No. of conporas
dabior

g, [ .ﬂ.lja;:i'l_:g_aﬁhllrarrﬁ';ﬂmtzmﬂm arel
principal office (f 2 of corponats

| [LER

| UFER0MHISEIFTCOE 21

| Ciffics Mo, 3456, Shitkadey CoCp Hsg Soc Lid,
O Indkan Oil Magar, D N Magar, Andhen, 'West
Aeharminan, Wiahareshirs, nds, 300053

&. | Insohency commencement date in | 13/06/2006
| respect of comonate: detrior Lo
7. | Estarabed divke of clesure of mschenoy. | DR112006

resciubon pocess

a2 | 'F-.Hn!r,' il |:ve3.'|‘-"_j$'|,|:_'|.l'ul'- l'|||'.|f}e_-:f |1“.'i!;|-_. | r;-.-.'\:i'rll_‘.' Elj;!;!fldh |rll:;g:f| F."':t'LHh

nsohency professional asting as imerrm | Registrabon no
reshubinn prlessichs BB PO-00/IP-PO2 B RO A0S L4980
. | Adkiress and e-mad of the inferm cadespaliparekbEEmal.oom

rescolution professionsl, as regstered
il 1he Boeed

Aokt OG- Mithile Buelckng, Needanth Bingdom,
Poesar Vidhvenilsar Burs Diepol. Vichondur (west)
Muming, Maharashira, 400088,

: .h.l:l:i'l;,:-e::.t'ur:.‘ el I:l:} b |.E.&:1--'£::-r [ T&i.'lll’.‘il'ﬁr@.g’l'l..‘;l.“ LT

comespondence with the intenm Ad: (223 Satysn Shopping Cemter. MG Road,
rEScHUtOn PEessinnE ahatsopar East Mumbal HHE.
11| Lot doe for submission of dames | Z7/05/2008
12 | Classes of credions, | any, dnder dise | Mot Applcatbls
ih) of subsescinn (58] ol saction 21
accertainad by the intenm mresoluton
prolEssiona
13| Names of Insavency Professonals | Mot Applicatie

leititied o act a5 Authotsed
Ropreseniatve of Crodions ina dass
Three names for each class|
{4, |:r:] F‘e‘;’-m yol Fi 1] .:':neJ ’
o Datals of authonzed epresaniatives
| are avaitable an

| Wl ik bl Ahi g ny o doran koads.
Pimysical Address C-23 Satveem Shopping Center,
| B Road Ghatkopar Esst, Mumbai 200077

Matice is heroby given thal the Mational Company Law Tribunal has ordesed the
cmmencemant of A corporale insolency resolution process of the Trig Deteciies
Private Limited on May 13, 2026,

I'he craditors of Trig Detectives Private Limitad. are hereby called upan to ssbmat their
chaims with proal on or bedore May 27, 2026 10 the interim resolution professional al the
address mentioned against entry Mo, 10,

The financial creditors shall submit their elaims with proot by slectranic maans only, All
other creditors may submit the claimswith proofin person, by post or by electronk: maans.
A financial creditor balohging 1o a class. &s listed against the entry Mo 12, shall indicata
its chaice of autharised representative from amoeng the thies inschency professionals
listed against entry Me.13 to ol as authorsed representalive of the class [specily class]
in Foerm C&, — Not Applicatble,

Submission of false or misleading proofs of ciaim shall attract penaltes,

Date: 165-05-2028
Place: Mumbal

Sd-

Deepali linesh Parekh

Flagj!-traﬂm'l A, - IHI!I..-’IFA-EHJL-’IF—P—DEEEU;EDEG—E-DEE{HH‘B
AFA Cortificate No. - AAT /14439 /0230062 T /105286

AFA Valid - 30-Jun-27T

CPS SHAPERS LIMITED

a..,._ ._.' (Formerly known as CPS Shapers Private Limited)
CIN: L1B108MHZ012PLC231748
Regd. Office: 201-204 2nd Floor Swamini Indusirial Estate No.3, Opp. Varun
Industries, Nanal Nagar, Waliv, Vasai East, Thane 401 208, Maharashtra, India.
Tel; 0250 245100172, J246049
Email: csi@dermawear.cao.in | Website: wew.cpsshaperslid.com

THROUGH VIDEQ CONFERENCING (VC)

1. Molice s heredy given thatthe Exira-Ordinary General Meeting (EGM) ofthe Members of the
Comgany will be held on Friday, the 12th day of June, 2026 a1 34:00 PAL theaugh Video
Confaranaing [VC I Cihar Sudio Visuaks means {OAVM| pursuand fo applicabds provisions af
1he Companies Act, 2013 read with General Circular no, 032025 dated 22 Seplember 2025
s by he Mzt of Carporate Affairs Clhe MCAT) read along with prior connected
circulars issued by MOA m this regerd . Mhe MCA Circulars”), Reguiation 44 and athar
appicable regufatons of the Secwibas and Exchange Board of India (Listing Obiigalions
and Disclosure Requirements) Regulatons, 215 ("the SEBI Listing Regulations™} inchading
any statutery modificalion(s), thereof for the time being in force, Circular no
SEBUVHQICFIVCFD-PoD-2/IPICIRIZ02167 dated DTth October, 2023 and SEBI
HOVCFINCFO-PoD-XPICIRI2024M33 dated Octabar 3, 2024 [in conbnlation 1o the
circulars issued earlier in this regard],io bransact the business as sel cut'in the Nolice
consening the EGM

2. The Company has erdered info-an arangement with Bigshare Serdcas Private Limited for
Tacditating conduct of tha EGM thraugh VCAOAVM. Pursuant [o e provisions of Section 108 of
ihe Companies Act, 2013 read with Rule 20 of the Companies (Management and
Administration) Fules, 2074 a5 amended from fime to time and Regulation 44 of SEBI (Listng
Ubkgatiors and Disclosure Requraments) Ragulatians, 2015, he compgany & alsa provding
the remote e-voiing and e-woting {aclity irough Bigshare Senices Private Limied,

3. Electronic copies of the Motice of the EGM of the Company will be sent ta all the Members
whose emad addresses are reqistered with the Company! Depogitory Parlicipantis). Molice
Wehsite of Siock exchange i.e, www.nseindia com. Members can join and paricipeie in the
EGM theough VCIOAWM means only

4, The instructions for joining the EGM and the procedure for remaode: e-voiing or for casting vote
fhriough the e-voling sysiam dunng thea EGM, will be providad n the nofica of the EGRM which willba
sent o the sharehoiders glong with login credentials, Members particpating thnough VCIOAWM
rreans shiall be counted for the purpose of reckoning guorurm urder Secion 100 of he Companies
Act 2013 The detallswill alsobe mads availbible onthe websizofthe Company

3. Msarmbers kolding shares in Demal mode & requested o reqistedvpdate thesr amail

addrasses with the relevant Depository Participants,

Mambers holding shares in physical form and whe have nod registerad their email addresses

with 1he Company are requestad ko update their emall addresses with the Company'’s

Registrar and Share bransfer Apenl (RTA), Bigshare Sarvices Privale Limited at

nvesionibigshareanling, com, by sending scanmed copy of the fxllowing documents:

A signed request iatier mentioning yourname, folio number and complete address;

Scanned copy of Share Certificate (front & back)

sall-altasied scanmad copy of tha PAN Cand: and

Self-atiested scanned copy of any document (such az AADHAR Card, Dnving Licenss,

Eseclion kentity Casd, Paszport) In support of tha atdréss of the Member a3 reqistenad

willh fhe Commpany

k]

PO =

For GP3S Shapers Limited

[Formerly Enown as CPS Shapers Private Limited)
Sdi-

Servejeet Singh

Company Secretary & Compliance Officer
Membership Mo.: AB5435

Date: 16052026
Placa: Vasai

FORM A
PUBLIC ANNDUNCEMENT

(Under Regulation 6 of the Insalvency and Bankruptcy Board of India
(mzokvency Resolution Process for Corporate Persons) Regulatons, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RNA LIFESTYLE PRIVATE LIMITED

-I'-{EEI RELEVANT PARTICULARS
1, [ Name of corporate dabior RNA Lifestyle Private Limifed
2. | Cate ofincorpeeation of corporata 2104/300%
cehior
3. | Authority ender-which cerparate ROC — Mumbai
il _UEL'ﬂIIII' iz incarporated ¢ ‘-"E-EIIE-'EEI'EU R
4. | Gorpieate ldantity Moos corporate U5 1 30EMH2003PTC 140082

[1]1] ]
5. | Addrass of the registerad offica and
principal office (if any) of corporaie

RNA Carporate Park Next o Collectoe's Office
Kaanagar, Bandra (East), Mumba, Maharashira

ebior India, 400057
B | Insalvency commencemant date in 15-05-X026
resgect of corparate debiar
7. | Eslimated date of closwre of 11-11-2026

Insohaency resalulian procsss

B. | Name and ragestraticn number of
the inspbwency professional acting
as inferirm resoludion professiona

(T80 days trom the Drder date 15-05-2026)
NPV Insohensy Protessionats Privale Limiled
(Farmerly known as Manrah Inspieancy
Profassionais Private Limited)— Through its
Directos - Mr, Amrish Mavinchandra Gandhd
IBBI Reg. No.: [BBIPE-0040/PA-273022-
250021

4. | Address amd e=mail af the interm Address: H-35, 158 oo Jangpura Extension,
resalutian pridessional, =5 registerad | Jungpura, Scath Dethl, Newy Delhi = 170074
|| with the Broard Email id: ipe@npvea.in . .
0, | Address and e-mall io ba used for Correspondence Address; 10t Floar, 1003

Zipn 21, Near Avaton Hotel, Sindhu Bhavan
Foad. Thatte|, Ahmedabad — 380054

Emall id: cirp.malifestyle@npiinzolvency.in
For lilirgy claims, please go o the claims
Section of below moerionsd

wahaite: htlps:fnpeipa. global!

20-05-2026 (14 days from recai of the
Order dated 15-05-2026)

et Applicable

comesponcdence with the interim
resalution pridessional

11, | Last date forsubmissian of claims

12, | Classes of creditors, if amy, under
clause (b) of sub-section (6A) of
section 21, ascectalned by the Inferlm
resdlulion professional

13, | Mames of Insobvancy Profassionals
idandifiad to act a5 Aautharised
Riepresenfative of creditors in a class
(Thraa names for each class)

14, [ 13} Relevant Forms and (3} v ibblgov.in

iby  Desails of authorized cirp.malitestyleEnpvinsolvency.in
repraseniEies are avallable al. b} Mol Applicahle

Rict Apglicable

Mafice s harehy given that tha Mational Company Law Tribunal, Mumbai Bench Vi, has erdared
the commencem:ant of 3 corporate insohency resoiution process of the RMA Lifestyle Private
Limited on 15-05-2026.
The ceaditars of RMA Lifestyle Private Limited asa heraby calfed upon to subme their claims
with proaf on or before 29-05-2026 1o the interim resolitson professional &t the address
mentipned against éntey Mo, 10
The hinancial eredidors shall submit their ciaims with praol by alectranic means anly. Al athar
creditors may submit the clabms with proofin person, by post or by electronic means,
A financial creditor balonging toa class, as bsted against entry No. 12, shall indicate its chaice of
authorsed rapresentativg fram amog D hree insolvency arofestionals listed againsl antry
Na. 13 to ant as authorised rapressntativa of tha class [specify class] in Form CA. - Not Applicabia
Sibemission of false oo misleading proots 0f clalm shall attract penzitias.
IPE- NPV Insolvency Professionals Private Limited
Through s Direclar - Amrish Havinchandra
Gandhi
Appointed as Interim Resolution Professional
In the matter of RNA Lifestyle Privaie Limited
IEBI Reg. MNa: 1BBIIPE-DOMO0/PA-Z/2022-23,50021
AFA Validity- 31.12. 2026
Email for Correspondence: cirp.roalitestyle@npyvinsalvency,in

Dale: 15-05-2026
Place: Mumbai

epaper.financiaiexprﬁﬁﬁ:cﬂﬂ'. E]
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400 KV RS (O&M) Division, Padghe

Digitally signed DI'Illl'iE bids are invited for tender through E-
tender process of MSETCL in two-bid system from bidders who
are registered Contractors of MSETCL. RFX No: T000039968,
Particulars: Engaging Skilled/ Semi Skilled/ Unskilled
Manpower on Cutsourcing Basis at 400KV RS (O&M) On
Padghe, Estimated cost: Rs. 92,08,825/-, EMD: Rs. 92,088/-,
Tender cost: Rs. 500/- + GST, Sale perlod: 16.05.2026 to
01.06.2026, Last Date of submission: 01.06.2026 up to 10:00
Hrs, Date of opening (Tech. bid): 01.06.2026 at 10:30 Hrs, (If
possible). Contact person: Executive Engineer, 400kV RS
(O&M) Division, Padghe for further details please visit to
https:/isrmetender.mahatransco.in.

Sdi-
Executive Engineer
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